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Triprfra Act No. 9 of 1979 

THE TRIPU RA HOMOEOPATHTC SYSTEM OF 
MEDICINE ACT, 1979 

An 
Act 

ro p~nvicle for. d.c\~c:lo/~tl~etl~ of rlre ~~orrroeo~~orlzic systt.rli uJ ~~tecfioirte, to 
/-eg~rln/e  y r ~ ~ c l i c e  ~I ta ) - co fn~~r l  tu (/cot wirh cet-tcritr u// te/* cottr~ected I ~ z ~ ~ I ~ L ' I :  

Bc i t  enacled by theLegislntive Assenlbly of Tripura in theTwentynin~h 
Ycar of the liepublic of India as Follows :- 

Shorl title, I. ( I )  This Act may be called the Tripura Honloeopatl~ic System of 
extenland Medicine Ac.r. 1979. 
cun~nlcncm~enl.  

(2) I t  extends to thc whole of Tihipura. 

( 3 )  It shall come into lorce on such date as the State Government 
[nay, by notification i n  the official Gazettc, ;~ppoinl. 

Delinitions. 2. In [his Act, ur~lcss the conlext othcnvise requires- 

(a)  "Council" lneans thc Council of Honlocopathic Medicine, 
TI-ipul-a, conslitu tcd under seclion 3 ; 

(b) "Homoeopathy" tneilns the system of medicine rounded by 
Dr. Samuel Hahr~emann and irlcludes the Biochemic 
sysrem of n~cdic i t~e  Pounded by Dr. Schusslelv and the 
expression "Homocopa~l~ic" shall be construed accordi~lgly ; 

(c) t 'n~en~ber"  means a member of thc Council ; 

(d) "prescribed" means [he prescrihcd by ~ 'u l e s  ; 

(e) "Prcsident"meansthePrcsidentoftheCouncil; 

(I "register" means thc Register of Homoeopnthic practition- 
ers n~aintained under this Act ; 



(g) "ivegisle~.etl Homoeopathic prnctirio[icl." means a Homoeo- 
pathic practitioner rcgistcrcd under rhe provisions ol' 
this Act ; 

(h )  "Regisri.ai." means the Registrar of the Council ; 

( i )  "I-cgiilatioi~s" ~lleii~ls regulations made by the Council 
unde~. this Act ; 

(j) "rules" means rules [nadc by thc State Government under 
this Act ; 

(k) "leachel-" illeans any person appointed by n Homoeopathic 
institurioli affiliated to or rccognisecl by the Council to hold 
a tcacl~ing post ; 

(I) "Vice-Presideul" inenils the Vice-President of the Council. 

3. As soot~ as may bc aftcr the colnrncllcclncnt of this Act. the Statc consuluiionor 
Govcrun~c~~t sh;~ll, by notification i n  the Officiiil Gazette, es~ablish a body the Council of' 

corporate ivi th perpetual succession and a colnmon seal named thc Coul~cil HOmwr'p"uli" 
Medicines, of Hornoeop:~lhic Medicine, Tripure. The Coullcil shell bc cnti tlcd tu acquirc nip,,m 

and hold movable and immovable property, to transfcr such property, to 

contract and ro do 211 things nccessaiy for rhc purposes of this Act and shall 
by its name suc and bc sucd. 

4. I )  The Cour~ciI shall consist of {he following members, namely - ~ons t i tu  lion or 
LIie Uonncil. 

) il Pinesitlenl non~inaled by rhe Slate Govcl-nmc~i t : 

Providcd that on thc cxpiry of the first two terins of office 
of the Prcsidcnt as specified in sub-section (1) of sec 12, 
chc Statc Covcrnmcnt shall nominate a President irom 
among thrcc pcrsons recornmcnded by the Council in such 
nwnner as nlny bc prcscribed : 

(b) foul- members non~inared by lhe State Govcrnrnent of 
whom two shall be registercd Ho~nocopnthic pmctitioners, 
rvhosc namcs arc cntcted in Pirrt-A 01 the Register ; 



(c) six n~cmbers, who are Cirizens of India, elected Prom such 
consti tucncics and in sucli mantlcr as may be prescinibed, 
by Ille reg isrered Holnozopathic practitioners, from among 
themselves. 

(2) Notwi~hsrant l in~ any thing conti~iued in the Coregoing sub-section 
or clscwhcre in this Act, on  the 1'il.s~ consricution or  he Council all the 
membel-s of thc Council shall be nonlinated by the State Government and 

the State government shall  also nominatc onc of thc mcnlbers to be the 
Vice-PI-esiden t .  

Power or srulc 5. If the clcctoral body I-cferred to in clause (c) of sub-secrion ( I )  of 
Coverlm~enl lo  seclioll4 fails by the pi-escribcd dntc to clcct thc ruquisi te number of lnenlbcr 
non'ina'c or members which such body is  enritled to elect. the Statc government shall 
n~rnlhcrs i n  
rrrlin fill u p  the office or such inember 01. rne111be1.s by nomination of  n person or 

circumslancrs. pc r s~~ i s  qua1 i lied to be elected by such body. Any person so nominated by the 
Ststc Govcrnmcnt shall be deemed to have been duly elected as mcn~ber by 
sucll body. 

Disqualificalion 6. A person shall be disqu;llified for being nominated or elected a 
lor nonlination or mc~nber of the Council, iI- 
rlpt~irm. 

(a) hc has been convicted of any offence involving tnoral 
turpitude ; 

(b) he is ;HI undischargcd insolvent ; 

(c) he has been adjudged by a colnpetcnt: court to be of 
unsound mind ; 

(d) Ile is an employee of the Council ; 

(c) hc has directly or indirectly any share or interest i n  any 
contract with, by or on behalf of the Council ; 

( f )  he has been dismissed from the service of the Ccntral 
Governlnent or a State Government or a local authority on 
a charge of gross misconduct or an offence involving moral 
iurpi tudc ; 



(g )  he is n person under the age of 25. 

7. The name of every member nominated or elected under secrion 4 or Publicaliun 
of names or seclioil5 shall be published by the Siale Covcrnment in the Official Gazecrc, 

8. A person shall cease to bc a mcmbel- of rhe Council - Cessation of 
mcmhtrship. 

(a) if,withoutobtaining thepermissionof theCounci1,heis 
absent from three consecutive rnee~ings of the Council ; or 

(b) if having bcen nominated or electcd as a registered Homoco- 
pathic practitioner he ceascs to be such a registered 
practitioner ; or 

(c) if he becomes subject 10 any of the disqualifications 
referred to in section 6. 

9. 1 )  Ifanyn~emberdiesorresignshisofficeorceasestohean~ember Fil]i"guf 
for any other reason the vacancy shall be filled up within six months by a casual 

fresh nomination or election under section 4 or section 5, as the case may be, y a c a n c i ~  

and the member so nominated or elected shall hold office for the unexpired 
period of the term of office of the member whose place he fills. 

(2) If r~ny member referred to in clauses (b), (c) of sub-scction (1) of 
scction 4 i s  nominated President undcr the proviso to clausc ( a )  of that sub- 
section, there shall be a vacancy in that membership which shall be filled up 
under sub-section ( I ) .  

10. (1) Subject to the pinovisions of scction 9, the term of officc of the Tcrm or 
members nominated or elecled under section 4 or section 5 shall be for three OEce of 
years commencing from [he dare of thc first meeting of the Council ;her its mcmbcrs. 

first constitution or any subsequent periodical reconstitution, as the 
case may be. 

(2) The term of three years referred to i n  sub section ( I )  shall be hcld 
to include any period which may elapse between the expiry of the said period 
of three years and the date of the first meeting of the Council following its 
reconstirulion at which a quorum is prescnr. 

11. The President, the Vice-President or a member may resign his oftice Rcsignalion. 
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by wriring undcr his hand addressed to Ihe Statc Governnienc-, of which he 
shall send a copy 10 the Council. 

'l'hc President. 13,. (1) The President shall hold oifice for the period mentioned in 
section 10, or unri l  his successor is nominatcd, whichever is longcr. 

(2 )  If the President dies or resigns his oflice or ceases to hold office, 
the S~are Govcr~~nlenr shall nominate anolher person iIs Presiden~ and such 
Presidcnt shall hold officc for the unexpired portion oP the twin of office of 
rhc previous Prcsidcnt in ivhose placc he is nominatcd. 

( 3 )  In  the evenr of the occurrence of  any vacancy in the office of thc 
Presidcnt under sub-section (21, the Vice-Presidenl shall discharge the 
[unctions or Lhe Presidcnt until a new President is nominated. 

(4) Whcn the Presidenr is unable to discharge his functions owing to 
absence, illncss or any o~her cause, the Vice-President shall discharge his 
[unctions until the date on which the President resumes his duties. 

The vice- 13. (1) The nicmbers of the Council shall, at the first meeting aller every 
PrrsidolL periodical reconsti tulion, elect a Vice-President from among themselves i n  

such manner as may be prescribed. 

(2) The Vice-P~~esidcnt shall hold oftice for rhe period rncntioned in 
sectiorl 10 : 

Provitled that a Vice-president shaIl cease to hold office i C  he 
ceases to be member of thc Council. 

(3) I f  the Vice-President dies or resigns his office or ceases to hold 
ofiicc, the members of thc Council shall elect, iron1 among themselves, 
another Vice- Presidenr in such manner as map be prescribed and such Vice- 
Pinesidcnt shall hoicl ofice For the unexpired porlion of the term of office of 
~ h k  prcvious Vice-President whose office he fills. 

E ~ ~ u ~ y ~  14, ( I  ) The mcrnbers of the Council shall consti tu tc from among hem- 
Colnmifla selves, iin Executive Cornmitise ro perform such functions, discharge such 

duties and exercise such powers as may be delegated to i t  by Ihe Council. 

(3) The Executive Commitlee shall consist of thc Prcsident and [he 



Vicc-Prcsidcnt cx-ofiicio, and tllrcc othcr ~nc~nbcrs clccted by thc members 
of the Council in the prescribed manncr from among themselves. 

(3) Thc President and the Vice-President of the Council shall bc the 
President and the Vicc-Prcsidcnt rcspccdvcly of the Executive Cornmi ttee. 

(4) The term of office of an elected member of thc Exccutive 
Conmi ttcc shall bc thl-cc yc:u-s from thc dntc of his clccrion, but, subject to 
his being a 111einbe1- of tlle Council, 11c shall bc cligible for I-e-elec~ion to the 
Execurive Committee. 

( 5 )  No business shall be transacted at any meeting of the Executive 
Cornmittec unlcss a quomm of tht-cc tne~nbcrs bc pi-cscnt. 

(6) The Cour~cil may also, su bjec~ to the approval of Ihe Stale Gov- 
ernment from lime LO rime appoint one or more Comn~illees consisting of 
members of the Council 01- outsiders or both, on such terms as may be 
approved by the State Goveinnrnenl, Tor the purpose of advising it  on such 
rnattcrs as i t  deems necessary and may appoint a Chairman for any such 
comtnitrce who shall convene and preside over thc mcctings of the 
comn~i ttcc. 

15. (1) The Council shall hold its meetings ar such intervals and at such Mcclings. 

places as may be provided for by I-egulations. 

(2 )  N o  busi~~ess shall bc tt-ansacted at any meeting of the Council 
ilnless n rlilorilm of five members be present. 

(3) Save as provided in clause (b) of sub-section (2) of section 22, all 
questioils arising a( any meeling shall be decided by voles of rhe rnajoriry ol  
the members present and voting and in case of an equality of votes by the 
casting vore 01 the President or, in his absence, of the membcr presiding at 
the meeting. 

16. The council shall pay to its President, Vice President and membcrs Expenses to 

and other persons appointed by it  to any committee referred to in sub- be paid to 

section (6) of section 14, such fees for attcnding at [ncctings of thc Council, 
and othcr of the Executive Committee 01- of such Committce and such travelling 

expenses for journeys undertaken in the performalice of duties as may bc 
prescribed. 



Polvcrs or 17. The Council shall have thc following powers namely - 
Ihe Council. 

(a) with the approval of the Stale Governmen[, to esrablish 
insti tutinn teaching the Holnoeopar hic system of i~~edjcine 
and to grant or rcfuse afliliation to SUCII i~lstitution~ or  to 
withdraw. after giving the authority of an  inst i tu~ion an 
opportunity to show cause against thc a c ~ i o n  proposed to 
be laken. sucll affiliation ; 

(b) t o c a ~ l o ~ ~ t l ~ e a u t l ~ o r i t y  01 an institution affiliated to the 
Council, or of an institution applying for nffilialion, to 
C~11~nish within such pcriod as may be specified, such 
reporls returns 01. uther informaliorl ;IS the Council may 
rcquire to judgc the efriciency of [he institution ; 

(c) lo l~old exarnin:itions for persons who shall have pursucd a 
course of study in institutions affiliated to the Council, and 
to confcr degrees, diplomas and certificates on them on 
havi113 p;~ssed the necessary examinu tion ; 

(d) to provide by rcgulalions courses of study for different 
ex;iminations held by the council ; 

(e) to provide for instruction or for refresher courses i n  such 
branchcs of medical science as would be use f~~ l  lo persons 
studying the Homoeopathic system of medicine ; 

(r) to appoint examiners and to fix [heir rcrnune~.ation and to 
publish the rcsults of 'the cxnmina~ions held by it ; 

( to granl scl~olarships, prizes and medals Lo studenrs of 
instit~~rions affiliared 10 the Council who are meritorious, 
or stipends to srudenls who are poor and deserving ; and 
wit11 the sanction of the Statc Government, to grant to 
students Scholnrships for rescarch or special study in ally 
insti tulion that the Council may think fit, whethcr in India 
01- abroad and to endow chairs of Homocopathic system of 
medicine in institutions affiliated ro the-Council : 

(h) to collect prescribed fees or charges for admission to thc 



examinations held by the Council and for certificates, 
diplon~as or desrees grantccl or conierred by it ; 

(i) to cxercise general supervision over the rcsidcniinl and 
disciplinary arrangements mndc by  the institutions 
affiliared to the Council and arrangements for promoling 
the health and gencral welfarc of the smden~s of such 
insli tutio~is ; 

(j) tu recommend lo (he State Go\~crnment the sanction of a 
grant to an aifiliatcd institution rc;~ching the Ho~noeoparhic 
system of medicinc or the withdr:lwnl or suspension, after 
giving the institution concerned an  apportunity of 
showing causc against thc action proposed, o f  any 
such granc ; 

(k) to appoint such numbcr of inspections lor the inspection 
of institutions Leaching the  Ho~noeopathic system 01 
medicine as the Council may dccm fit on such terms as the 
Council may, with the previous sanction of [he sratc 
Government, dctcrn~ine ; 

(1) io receive grants, donations, girls and eridown~ents ; 

(rn) to incur suct~ expenditure, to adopt such measures and LO 

do such acts as may bc necessary for [he furtherunce of 
the objects menlioned i u  this section ; 

(n) LO advise the Slate Government in the matter of reseil~~ch in 
Hotnocopathic systcm of inedicine ; 

(01 to pcrforn~ such other functions as [he State Governrncnt 
may direc~ or, on the recommenclation of the Council, 
approve Tolhcarrying out [he provisions of this Acr. 

18. (1) The Council shall, with lhe prcvious approval of the State Regislrur 
Goveromenl, appoint a Registrar. The Registrar shall receive such salarjl and sLdIT. 

and ;~llowances as may be prescribed. The Council may from time to time 
grant him leave and may appoint a person to act in his place. Any pcrson 
duly appointed to act as Registrar shall be deemed to be the Registrar for all 
purposes of  this Ac(. 





Provided that a person who possesses a qualification mentioned under 
this sub-scction shall have passcd an exammination to be held by the Council 
in the manner as llliiy be prcscribed. 

(3) Any person who possesses a qui~lification under sub- scction (1) 
and (2) havitlg ~-egistl-iltirln i n  any orher State, Shall subject to thc provisions 
of this Act, and on pltyrnent of such fcc 21s nlay be prVesciibcd, bc entitled to 
havc his name ctltzl-ed in Part A or Part R of the Register, as the case may be. 

i~lrormalion 2 1. ( 1 )  Every pcr-son who dcsi res lo have his name enLered in thc regisler 
r c ~ u i r c d n r  s l~aI lsub~nir ro~heRcgis~ra i~an npplicntionin~l~eprcscribedforms~;~ting:- 
applicant Tor 
rcgislroliol~. 

(a) Particulars of his qualificntions, 

(b) the Period for whicl~ he has been in practice, and 

(c) his addless which is ro bc his registcl-ed iddress. 
a 

(2)  Every application shill1 bc accon~panicd by  he PI-cscribed ree and 
such p r o d  i>s may he available or nccessnry in suppurr of the qualifications 
srated i n  the application. 

Powcr c ~ f  the 22. 1 )  The Council may, on being satisfied [hat a pcrson is qualified Tor 
lo rcgistrirtioo under sectioi~ 20 and has paid thc pt2tscribcd fee, direct that his 

rerusc ur lo 
rernovc name 

namc be entcl-ed lo Part A or Part B of ~ h c  Regisler, as the case may be, and 
fFom Kcgisler thc Registrar shall thereupon make necessary en~rics in Lhe Regisre]- and 
in ccl-t;lin grant him a ccrrilicatc of Regisrration. 
cascs. 

(2) Thc Council rnay rcfuse lo pcrnmit [he registration, or direct the 

rcn~oval from the Hcgister, of the name of ;iny person--- 

(a) Who has bccn convicted of any offence i~~volving moral 
turpitude : or 

(b) Who has been found guilty of inFin~ous conduct i n  his 
pro(essiona1 capacity by a majority oP at  lcast two-third 
of  he members of  the Council alter a due enquiry into 
his co~lduci ar which he has had an opportuniry of being 
heard in person or oC being duly represented. 



(3) Any 1.crusn1 or removal l~ndct- sub-sccrinn (2) may be inescinded 
if thc conduc~ un tllc basis of which refusal or  rcn~oval was direcred is 
co~tdoncd for goud and suffecicur reasons. 

23. (1) Evcry pcrson whose nilme is cntcl-cd in the Regis~er shnll, for the Kcnewal. 

rctcnrion or his name in thc Register: pay to the Council quinqueniaIly SUCI~  
re~~cwal fee and a1 suc l~  tinlc as 11iay be prescl.ibcd. 

( 2 )  Where l l~e renewill fce is no1 paid by rhe dnc date, t l ~ c  Regisvar 
shnll remove the name o r  rhe dek~ultct- h-om the Regis~er : 

PI-ovidcd tllnl 21 n;ume so r-c~noved may be restorcd to the Register- on 
such conditions as may be prescribed. 

(3) On paynlenl of thc Renewal fee,  the Rcgiscrar shall in thc 
presc~~ibed manllci; cndorse the certifiiate of re, a i~tr i l t i011 .  

24. I f  any person whosc name is entered iu Part B of [he Register obtains Transrer nF 

any c]u;ilification 111znlioued i n  sub-sec~iou ( 1 )  nf section 20 he sh;tll be nirmc rroln 

enlitled, on pnynlenr of such fec as may be prescribed, to have his n;inlc part B lo 
Part A or Hle 

transfeinrerl fr-on] Part B lo Part A of thc Regisrer.. Register. 

25. If m y  pcrson whose namc is enlererl in ~ h c  Rcgister oblaines ;my Enlry ol' 

qut l l i I ic ;~ t ian  mentioned in the sccrion 20 other than the qualificatiol~ in "ddi1i0n31 
quulification. 

I-espect ol' which he has been registered, he  sl~illl, on paylne~it of such fee ns 

may be presct-ibcd, be entitled to havc such q ualiriciltion cn tcred against his 
name in Lhe Resister eilhel- in substitution for or i n  addition to any entry 
prcviously made and the Registrar shall add ro or a ~ i ~ c n d  the entry 
accordingly. 

26. IPany person is dissatisfied with any decision of thc Registrar refusing Appeal lu tllc 

to cnter his qui~lification i~nder scction 25 in the Registcr, hc may, a1 any t imc Cuu"cil 
dccision ol within three months ii-on1 the datc of such decision, appeal to the Council in 

Kesirlmr. 
the prescribed manner and the dccision of lhe Courlcil shall be final. 

27. Any entry i n  the Registcr which is proved to the sarisfi~cition of the C"ntclhltio1' 

Council Lo have bccn fraudulently or incoinrectly made. may be cnnccllcd or frnudulcnt 
and incorrect 

under i111 order in writing of [he Council. enlrics. 



A~)pealtoShtu 28. An ilppeal shall lit: to the Stn tc Government ugainest decisiou 01. ur-cler 
of the Council refusing to enter a pel.sonls namc in R11.r A or Part B ol the 

frorn dccision Register or lo ~ransfcr his name fr40ni Pnrl I3 to Part A of the Kegiste~ or 
ol' l l ~ c  C'r~uncil. 

removing his naule rrom thc Register, if filed withi11 three ~nonlhs of thc datc 
of decision or order and the decision of rl~c Stale Govct-nment shall be final. 

NoliccuTdc;ltl! 29. The Council [nay, on rccript of I-cliitble infor-malion regarding lhc dcath 
andl~movalof of i1 persion whose narnc is enlercd in the Rcgistein, and nn making such 
nimcliolll cnql~il-y as i t  inay think tit: direcl thc removal of his name froni rhc Rcgister 
Hcgisler. and tl~creupon thc Kegisrrar shill1 cancel l l le entry relating to such person. 

Pemltymn 30. 1f;tny pct-son iilhosc nameis notentercd in theRcgisterralscly 
unre%isiercd prc~cnds [hat i t  is so entcrcd or iises rcpreseniing thai his namc is so entcrcd, 
person hc shitll. whctl~er any pcrson is actually reccived by such representation or 
rcprcsenring not, be punishable on conviction by Judiciirl Magistrate of the First Class, 
lIiat hc is 
rcgislcrud. will] imprisonment which may exten4 to six months or with finc which may 

extendtofivehundredcupees. ' - 
Punallyfor 31. ( 1 )  ~Canypei~son~~hosena~nehasbeenrcmovedfro~ntheRegister 
I'ailurc under sub-section (2) of scction 23 fails, ivithout surficicnt clluse, forthwith 
surrender to surrender his eel-tificate d i  ihegisrr-;l~ion, he shall be punishable with fine 
ccrlilicate ol' which may cx~encl lo fi Ay rupecs. 
rcgislralion. 

(2) Cognizanct: of an ofrencc puilishablc unclein this scction shall !lot 
be taken except lipon comp1;lint madc by iln order of the Council. 

Prohihilion u l  32, ( I  No person, association or institution other than the Council shall 
un-aulhorised confe~; grant or issue, or hold l~irnsclf or ilself out as enrjtlcd 10 confer, grant 
cunkrnienl of 

01. issue, any degree, diploma, liccnce, certificate or any other docu~nenl 
dcgrces, etc. 
and hr stating 01- in~plying Ihat thc hulde~; gri~nlee or rccipiei~~ thcreof is qualitied to 
such practise [he Honloeopathic system of ~nedici~le. 
tndenncnl 

(2 )  Any co~itl-avention of [Re provisions of sub-sec~io~~ (1 )  shall be 
punishable with imprisonment which may exrend to one year or with fine 
which may extend to one thousand rupees, or wirh both ; and i f  an association 
or institution is ~ u i l t y  of such conrravcntion, every member thereof who 
knowingly or wilfully nuthorises or permits the contravention, shall be 
punishable wilh imprisonment which may exrend to one year or with finc 
which may extend to one thousand rupees, or with borh. 



33. ( 1  No pel-son shall usc ally Ielters OI. Cisures nftcr his natnc Pendip for 

indicating or in~plying that 11e possesses any desi.ee. diploma, licence. or inlprol~er 
ccrtificatc as a Ho~noeopatl~ic pracli~ioner unlcss such degree, diploma, "sun l~Lion  

Hon~ocopalliic licence 01- cerlidicale has been confcrrcd by the Council, 01- is  recoyniscd by qualificaLil,n5- 

i r  wilh the approvaI of thc Statc Govel-nmenl. 

(2) Whoever conlinavenes the provisions of sub-sec~iun (1) shall be 
punishable on firs[ conviction wit11 finc which may extend lo rwo hundred 
rupees, and on any subsequent couviction with fine which may extend tu 
five hundl-cd I-upccs. 

34. ( I )  The Regislinar shall, from ti ~ n c  to time ;is oconsion nlay require, l ~ h ~ c l ~ o n  allrl 
on or before [he datc to bc fixcd in this behalf by the councjl, cause to be u x  or 

printed and publishcd (provided [hat at least twelve months shall havc clapscd Wvdt iun list. 
from thc datc of the lost pub1ic;ition) ;I correcl lisr of the names for thc timc 
bcing entered in the Register under each of rhe ~ w o  Parts, A and B, setting 
forth thereon-- 

(a) natnc of all rcgis tcrcd Homoeopat hic pr;~ctilioners arrarlged 
in ;~lph;~beticiil order ;wording to surname ; 

(b) the regisrered address of  cach such pcrson ; and 

(c) thc registcrcd qua1ific;ltions of each such person and the 
datc on which qualification was oblained. 

(2) The Registrar shall, from time to time as occasion arises, causc 
to be printed and published a list supplementary thercto, containing 
i~dditions and alterations in the Regisrer since the publication of the list 
under sub-section ( I ) .  

(3) Every court shall presume that any pcrson whose name is 
entered in the lalest list printed and publishcd under sub-section ( I )  read 
with the lalest lisl supplementary thereto, i f  any, printed nnd published under 
subsecrion (2) is duly registered under this Act, and that any person whose 
name is nor so enrered is not registered under this Act : 

Provided that, in thc case of any person whose name does not appear 
in the latest list printed and published under sub-section (1)  read with the 
latcst list supple~nentary thereto, if any, printed and published under sub- 
section (2), a ceriified copy, signed by the Regisrrar, of the entry of the name 



olsucl~ pel-son i n  [he ~.zgistcr, shall be evidence rtmt such person is  rcgistercd 
unde~' illis Act. 

Certain 35. A Regisrerecl Ho~noeopnhic psi~ctirio~~er shall be en tirlerl- 
prcvclIages 
of rcgistcred 
Hnmrnv~r,palhic 
practilitrnors. 

(a) to griint :L death ce~-lifioutc rcquirecl by any law 01- rulc to be 
signed or iruthc~~ticnred by ;I d11ly qualified medical pracli- 
timer or i11edical Officer ; 

(b) lo grant a medical or physical fitness ccrtificatc rcquirerl by 
any Iirw or rule to be sig~lcd or authe~lticared by a duly 
clualifiert medical PI-acti tioner or medical ofticel- ; 

(c)  lo givc evidence a t  any inquest or in any court of law as 811 

expcrt under section 45 of the Indian Evidcnce Act, 1 872. 
1 ol' 1872 

HomrxlopaUlic 
11rncILiiu11ers 
olller t l~an 
ll~ose 
r q i s l e ~ ~ c d  
under p r l  A, 
( I ~ I I I C  

Rcgisler not 
cligi ble Ibr 
ccrlai11 

36. Escepr with [he spccinl scli~clion of [lie Stntc Govel-nmctlt, no 
Homoeopa~hic 11r:iccri tiorler oLhcr than a rzgistercd I-lomoropathic practitioner 
whose name is e~ltel-cd in Part A of thc register shall be cornprcnt to hold any 
appointrncnt as n Physician. ~neclical Officer- or reachcr; in any Ilort~oeopathic 
lIospil;ll, asy lun~  infi~.n~ary, rlispe~lsary, 01. lying-in-hospital,  wlhicl~ is 
liupporled wholly oin partially by y i ~ n t s  made by the Stare govern men^, ~ h c  
council, or a local ourhority, or i n  any Ho~noeopathic educatioi-tal it~stiturions 
which is so suppol-red ur which is arfilii~tcd uncler c1;uisc (a) of section 17 : 

appuiahncnk. 
Providcd that a registered I-Io~noeopathic PI-ac~itioncr whose name is 

cntered in Part B of rile Rcgistet- shall bc conipelent to hold any such 
n~pointment if  hc Ilns held any such appointrncnt from a date prior t o  t11c 
pllhlicacion of [his Act in the official Gazer te. 

Bur or suil or 37. No suit, prosccution 01- othcr lcgaI plmoceedings sl~nll lie in respect of 
all'urlcgal any acc or thing donc or on~ittcd ~o be done in thc exercisc or purported 
proceedings. exercise of any power conferrcd by 01. under this  Act on the State 

Government or the Council 01. the Exccucive Colnlni ttee or any Committee 
appointed by rtle Council 01. the Registrar. 

Validation. 38. Noactorrhingdo11ebyIheCouncil,L11eExecutiveCommitteeora 
Committee appoinled by thc Council shall be invalid rnerely on the ground of 
ally vacancy in 01- derect in its con~positio~~. 



39. (1) All fees piiyahlc and prescribcd under this acr shall be paid to the FinunceJudit 

Cou~~ci l .  hnd budgel. 

(3) An account nf all assets and liabilities of thc Couilcil and of all 
Fees, sums, grants, donations, gifis and endowments received by i t  and of all 
elipenscs and cIisburscrnents incurred or mndc by il shill1 bc n~ain~airied in 
che Prescribed manIlel: 

(3) The account shall bc audited annually in such manner and by 
such officer 01- authoricy as ~-n;~y be prescribcd. A copy of the audit I-cport 
shall be submilkti to the S ~ i ~ t e  C;ovelqnment by the Council. 

(4) Tl~c  Council shall prepare i n  the Prescl-ihed manner a budge1 lor 
every financial ycar showillg the p~.ob:~blc receipt and expenditure, which 
shall be submilted to the S [ale Goverilnlen t for approval. 

40. (1) Thc Slate Government may, lion1 titnc to time make rules for Power Lo 
carrying out thc provisions of this Act. makc rules. 

(2 )  I11 part icuh and wichour pl-cjudice to thc genernlity of [he 
io~.egoing powel; such rules lnny provide for all or any of Ilie rollowing 
rnat(ers. namely - 

( i )  thc eleciio~i elf inember-s of  he Council members of the 
Exccurive Comlniltee and thc Vice-Presidcn t ; 

( i i )  the Iir~lclion to be pel-formed by tl~c President and rhe 
Vice-Prcsidenl ; 

( i i i )  the fccs pnyirblc utider [his Act ; 

(iv) [he expcnses to be paid yunder scction 16 ; 

(v) rhe sillary and a l  Iowailces lo be prid to che Registrar ; 

(vi) the manncr i n  whichn the account rcferred to in sub- 
section ( 2 )  shall be maintained : 

(vii) thc pi-ocedi~rc to be folloived by the Council in - 



(a) conducting nn enquiry undcr this Acl, 

(b) disposing of nppeals h-om thc decisiorl of thc Registl-nr 
prefcnerl undcr section 27 ; 

(viii) any olhcr mactcr which may be or is rerluircd to be 
prescl-ibcd undcr this Act. 

(3) Every rulc made under this Act shall bc laid as soon as may be 
ahcr it  is made, before rhe Legislative Asscmbly wtiile i t  i s  ill sessiou fur a 
total period of not less than fourtcen days which may bc coinpriscd in  one 
session or in two 01- more successive sessions ancl if before thc expiry of 
session in which i t  is so laid 01. the session aforcsiiid thc Legislative 
Asscmbly tnakes any moditic;ition in the rule 01. dccides [hat the rule shall 
not be madc, the rulc st~all chereairer have effect only ill such modified form 
or bc of no eFfec~, as the casc may bc ; so however, that ;my such modific;tiion 
or annulment shall he without prejudice to the validity oranything previously 
done undcr Ihnt rule. 

Regulaiiorls. 41, (1) The Council may, ivith the previous approval of [he Stale 
Governn~etit, ~nakc regulatjons, not inconsistent with this Act or [he niles 
made thereu~lder, for discharging its functions undcr this Act. 

(2 )  In particular and without prejudice 10 the generality or rhc 
foregoing power, such regulations may provide for all nr any o f  the 
following matters, narnely :- 

(i)  the cclnduct of business of the Excutive C~mmirtec ;ui~d of 
Committee appnin~ed by the Council ; 

( i i )  [he time and pliice at which each meeting shall be held ; 

[iii) Lhc issue of norices convening such meering ; 

(iv) the conducr of bussiness thereat ; 

(v) the conditions of appoinlmcnt and service and the scalcs 
of pay and allowances of all the officers and servants 
appointed by the Council ; 



( v i )  iiny mat~er ioin which power LO make regulations is 
con fcrrcd expressly or by implicaLion on thc C o u n c i l  by 
this Act. 

( 3 )  Every regiilntion nlade under this Act shall be laid as  soun as 
n~ay bc aftcl- i t is made. before [he LegislaLive Assembly while it is in session 
for a total period of not lcss than fourteen days which may be con~prjsed in 
one session or- two lo 01- mol-e successive sessio~ls and if bcfore expiry of thc 
session i n  which i t  is so laid or the session nfol-esaid the Legislative Assem- 
bly makcs any modificatioi~ in the regularion or decides [hat the regulaLion 
shill1 not bc madc, thc regulation shall there after have effect only in such 
modified for111 nt- be IIO cffcct, as the case may be ; so, however, chat .any 
such mtldilici~tion or annullnent shall bc without prcjudic to thc validity of 
a n y ~ h i n g  previously done under that regulation. 

Publication of 42. All rules ilnd regulntions shall be published in the Official Gazctte. rules and 

rcgula tions. 

43. If, at any Lime, it appears ro the State Government that the Council has Control uvcr 

failcd to cxcrcise or has exceeded or abused ii power conienned upon i t  by or !he Council by 
Slale 

undcr this Act or has failed LO perlorm n duly imposed upon i1 by this Act, hYement 
thc Statc Governnlent may, i l  ir considers such failure, excess or abuse to be 
of a serious character, after giving the Council an opporlunily oP being heard, 
notify thc particulars thereof to the Council and i i  the Council fails to 
I-emedy such failurc, exccss or abuse within such time as may be fixed by 
the State Govcrnmcnt in tl~is bchalf, the Srate Governnlenr may supersede 
the Council fur a period not cxcccding onc year and cause all or any of the 
powers and duries of the council to bc cxcriciscd and performed by such 
agency as it may think f i t  during the period of supcrscssion. 
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